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(v) OBSERVANCE .. OF HOLIDAY ON

BIRTHDAY OF DR, B. R AMBPDKAR

SHRI S. S, LAL (Bayana): er
under Rule 377 I want to raise 3 matter
of urgent public importance. That a
holiday be declared on the 14th .of
April every year since it is the birth-
day of Baba Sahib Ambedkar ji, What
he has done for the down-trodden in
the country and how he is adorned by
these people need no emphasis. Holi-
days on the birthdays of all great peo-
vle and saints but Baba Sahib, have
been declared and is a. practice with
the Government of India. Baba Sahib
has a following no less than any other
great man of his time and stature.

(vi) REPORTED SCARCITY OF FURNANCE
OIL BOMBAY REGIQN

SHRI S. R, DAMANI (Sholapur):
Sir, under Rule 377 I want to raise a
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matter of urgent public importance. I
would like to dray the attention
the Minister and the House tows _
the acute scarcity of the furnace oil
for the last three weeks. Most of
the industries in various parts cf the
country, particularly Bombay region,
are ‘using furnace oil as fuel. Some
of the major industries like textiles,
fertiliser, chemicals, etc." are having
stocks ‘just sufficient = for hand-to-
mouth. They have been waiting daily:
at the offices of the stockists anxious-
ly for their supplies. The present
position is such even one day delay
in the supplies may cause the
stoppage of the wheels -of the indus-
tries. Thus there will be a heavy loss
of production, besides shortages, ldy-
offs, interrupted employment, ete. Il
hope the hon’ble Minister m1ght e
aware of this critical situation. There-}
fore, Sir, I request the hon’ble Minis-
ter to clarify the position. :

SHRI VASANT SATHE (Akola):
Sir, for how many days still I have to
wait for the reply.

MR. SPEAKER: He has sent the
reply. A copy has been sent to me,

SHRI VASANT SATHE: Let me see
the copy. = (Interruptions)

SHRI PURNANARAYAN SINHA
(Tezpur): Sir, T have given notice
under Rules 377 and 193 in respect of
Assam. There is shortage of wheat,
rice, coal and cement. Trains are not
moving. I shall start satyagraha from
12 noon tomorrow if my matter is not
allowed to be moved. (Interruptions)

SHRI RAJ KRISHNA DAWN (Bur-
dwan): Sir, I have also given notice
under Rule 377 in respect of =~ West
Bengal plunged into - completo dark-
/ness for want of electricity, kercsene,
oil ang coal resulting in great resent-
ment in the minds of the benple of
West -Bengal. . 4

‘MR, SPEAKER: T will give you per-
mission tomorrow.. -

(Interruptions)



